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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

CE_N0.9/2000_in 0A_703/95

DATE OF ORDER 3 4.9.2000

A s A S S S W R i 0 G ey (T R S A I SO G 4 S me

Between e

M.L.Narasimha Rao

«eesPetitioner/Applicant No,l

aAnd

Sri v,K,Raina,

Divisional Rallway Manager,
Sec'bad Broad Guage Division,
Sec'bad,

.« s RESpondent/Respopdent No,1

Councsel for the Applicant 3 shri v,Venkateswara Rao

Counsel for the Reépondent H shri ¢.v.Malla Reddy, SC for Rlys

CORAM3:
THE HON'BLE SHRI R.RANGARAJAN H .MEMBER (A)
THE M7M'BLE SHRI B,S,.,JAI PARAMESHWAR : MEMBER (1)

(order per lon'ble shri R,Rangarajan, Membexr (A) ).
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shri R.Rangarajfan, Member (A) }.

Heard Sri V.Venkateshwar Rao, learned counsel for the applicant

and Sri Venugopal for

for the Respondents,

2.

When the CP was taken up today, the learned standing counsel.

for the respondents produced letter No.CP/53S/P.11/bptg.Senio£ity/

SCORs/99 dated 6,6,2000 (which is taken on record).

létter.
However, it is stated
applicant are being a
separately, The cons

should be given to th

the date of receipt o

Wit’h the above d4i

costs,

From that

it is seen that the applicant has been given seniority,

that the consequential benefits.to the
tranged in accordance with the extant rules
equential benefits érising out of the same

e applicant within a period of two months from

K

£ a8 copy of this order,

rection, No order as to

the C.P.1is closed,

g arfng wha
CERTIFIED TRUE C@PY
©ww gEt @_SP i q :
~ASE NUMEER .. L.
oty w1 a0 4
- DATE OF JULEE T
?rﬁ’ atgle . gl IQ*;I
SOPY MADE ﬁEAD? oK. ..

ﬂ‘i{:o:”&

%17) ‘E{M

wawm Al e el HeadEE
Section Officer:Court GYHiESY
g5 armiaT sfawd
Gami'aliﬁ?dmlh:klra*tlﬁ‘ Trhdwee
S

S RIER D gENEGH

3
Na

sri Cc,V.Malla Reddy, learned standing dounéeli
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